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BEFORE THE NATIONKL GREEN TRIBUNAE /KOLKATA

O. A. No. 181 of 2023 (EZ)
(Earlier O. A. No. 704/2023/PB)

Suo Moto: News Item titled “Prashasnik ankush
ke baad aur tej hua Balu ke awaidh khanan ka

khel” appearing in Dainik Bharat dated
02.11.2023;

... Applicant(s)
Versus

Jharkhand State Pollution

Respondent (s)
Control Board & Ors.

Affidavit on behalf of State of Jharkhand in

compliance of the order dated 23/12/2024.

I, Manoj Kumar Gupta, son of Late Narayan Lal Gupta
presently posted as Officer on Special Duty(Legal
Section), Jharkhand State Pollution Control Board,
Ranchi and am duly authorized to swear this affidavit

and do here by solemnly state and affirm as follows: -

I am working and posted as,

/R‘ﬁﬁﬁﬁC-I\On Special Duty (Legal Section), Jharkhand

JPpllution Control Board, Ranchi:ahd as sugh, I
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- -

acquainted with all the facts and

am well

circumstances of this case

I have gone through the order dated 23/12/2024

Tribunal,

- Thgk ;
Green

Hon’ble National

the
Kolkata and have understood the

passed Dby

Eastern Zone Bench,

contents therein.

I have been authorized to swear this affidavit
it is stated

3 s Thak,
by the Competent Authority. Further,
that I have gone through the relevant files and
records 1in the present case

initially

instant Original Application

4.That, the
was taken up Suo

registered as O.A No704/2023/PB

moto by the Principal Bench of Hon’ble NGT on the
“Prashasnik ankush ke

basis of news item titled

baad aur tej hua Balu ke awaidh khanan ka

e khel” appearing in Dainik Bharat dated

=

- 02.11.2023"” wherein it has been alleged that

in 3

u— .

- illegal sand mining is going on in Gomia Anchal of

__Bokaro District of Jharkhand and everyday hundreds

)‘,;;‘i%'* Mi ,;‘:,\’ .

'/Z° df\\“gxucks are being transported loaded with

/Z:' 2y - \u’.w :

~ »

m& llﬁgigiy mined sand from the area in question.

R4
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5.That, it is humbly stated and submitted that earlier
an affidavit was filed before the Eastern Bench of
this Hon’ble Tribunal on February 16, 2024 wherein
the Report of the District Task Force submitted by
the Deputy Commissioner, Bokaro vide letter no.1927
dated 25/11/2023 was brought on board. The Report
inter alia provided a brief account of action taken
against illegal mining, storage/transportation in

Gomia Anchal of Bokaro Districts of Jharkhand.

However, the said Report did not reveal the name and
other details of the accused and the quantity of
sand illegally mined, stored and transported by the
accused/violators or the name of accused in the FIRs

lodged.

6.That it 1s humbly stated and submitted that the

& Hon’ble Tribunal vide Order dated 23.12.2024 was
- i)
:: pleased to direct the Jharkhand State Pollution
-
T Control Board to compute environmental compensation

and file its affidavit.
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X

Deputy Commissioner, Bokaro to provide the names of

accused persons/violators involved in illegal mining

of sand, 1its storage and transportation in Gomia

Anchal areas of Bokaro District as alleged in the

instant Original Application.

Photocopy of Memo no. 146
dated 27.01.2025 is annexed

and marked Annexure-A

.That 1t is further humbly stated and submitted that

a reminder letter vide Board’s Memo no. 348 dated
18.02.2025 was also sent to the Deputy Commissioner,
Bokaro to provide the desired information with
regard to accused persons/violators involved in
illegal sand mining in view of the Order(s) of the
Hon"ble NGT, EZ Bench, Kolkata.

Photocopy of Memo no. 348

dated 18.02.2025 is annexed

and marked Annexure-B

-That, it is humbly stated and submitted that

%Jtérkhand State Pollution Control Board in the

AN \(_‘-

pees

“bfintﬁiregnum, constituted a three Member Committee

®

14
~
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Kumar Yadav, Officer on Special Duty to compute the
Environmental Compensation against the violators
/accused persons named in FIRs on the Dbasis of the
details provided by the Deputy Commissioner-cum-
Chairman, District Task Force, District Mining
Officers- cum- Member Secretary, District Task Force
of respective places of occurrence in the State of
Jharkhand.
Photocopy of Office Order no.200
dated 30.01.2025 1is annexed and
marked Annexure-C
10. That it is humbly stated and submitted that
detailed report sought from the Deputy Commissioner-
cum- Chairman, Distriet Task Force, of Bokaro
Districts in the instant matter is awaited and as

such the Hon’ble Tribunal may be pleased to allow

D four weeks further time to file appropriate
3

4

- - Affidavit in the matter in view of the facts and
J’ic

+ circumstances submitted hereinabove.

/TﬁﬁLﬂﬁﬁgimhat, this Affidavit is filed bonafide and in the
i N \:\
iTAD 7’7\ : :

ARYn cyest of Justice.

i *,‘,;;;’ I))
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12. That the statement made in forgoing paragraphs are

true to my knowledge 1in annexure are true copy of

its original.
L7 Kuhdké%qJL
DE@

ONENT

VERIFICATION:

4 9 FE

Verified at Ranchi on this the day of ..... February, 2025
that the averments & facts stated herein above are true
and correct to my knowledge and belief and nothing

material has been concealed therefrom.
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AT National Green Tribunal, Eastern Zone, Kolkata & dig da-0.A
No. 19/2024/EZ In the Matter of: In re: News item appearing in Hindustan Dated-
25.11.2023 titled "R BT | el 3MH qIe], G, AHBAT T I BRI BT AT
# gIRT smew feie—15.04.2024 & Para-9 Frfaq & —
“Considering the facts noted hereinabove and the action taken by the State
Respondents, we direct the State Respondents to take steps for determination of
Environmental Compensation/Penalty against the illegal miners and proceed to
recover the same in accordance with law from the from the illegal miners within a
period of three months.”
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